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3. It is stated that the earlier Order passed by this Bench dated

13.02.2017 is not appearing on the site of the NCLI hence not

able to peruse the Order. He is directed to take certified copy of

the said Order and thereafter represent the main Petition at an

early date.

4. The next date of hearing now fixed is 26.04.2OL7.

5. Amazingly, before the rise of the Bench, the Learned Counsel of

the Respondent Mr. Amol Nehru appeared and stated that the

Counsel of the Petitioner Mr. Anirban Tripathi had made a wrong

statement about his inability to appear in the Court today.

6. It is very strange that how and why the Learned Counsel of the

Petitioner has made such a statement ? In any case the matter is

already adjourned to 26.o4.2oLT. Hence the next date of

adjournment is duly communicated to Mr. Amor Nehru as well.

M.K. Shrawat
Dated: 2L.O3.2OL7 Member (Judicial)
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